
Wednesday this the 12th day of March 2003. 

'1 
	CORAM: 

HON'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 
HON'BLE MR.T.N.T.NAYAR, ADMINISTRATIVE MEMBER 

O.A. 768/02: 

S.Sreekumar, Branch Postmaster, 
Kokkottela, Aryanad. 	(on leave) 
Residing at: 	Sreepadmam', 
Eravoor, Aryanaci. 	 Applicant 

(By Advocate Shri Vishnu S. Chempazhanthjyil) 

Vs. 

Sub Postmaster 	Kattakada. 
Trivandrum. 

Sub Divisional Inspector of Post Offices, 
Nedumangad. 

Superintendent of Post 0.1 Ii ces 
South Division, 
Thi ruvaflanthaouraiii 

(Jnion of India, represented by its Secretary. 
Ministry of Cornmunications 
New Delhi. 

S.Sornasekharan Nair, 

Branch Postmaster. Kulapoada, 

now working as Group 'D' , Kattakada P.O. 
Trivandrum. 	 Respondents 

(By Advocate Shri K. Kesa'ankut t y, AOGSC 	. 
(By Advocate Shr i Thomas Mat hew (R5) 

QLQQ 

S.Somasekharat- Nair. 

Branch Postrnast er. Vul apoada. 
(Terminated from the post of Gt OUD [) Katt akda 
On leave at Sivalayam, Kulapoada P.O., 
Aryanad-695542 	 ipplicant 

By Advocate Shri Shafik M.A. 

Vs. 

Union of India represented by 
the Chief Postmaster General. 
Kerala Circle, Trivandrurn. 

The Seni or Superi nt endent of Post Offices, 
Trivaridrurn South Division, 
Thi ruvananthapurarn. 
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' 	 ui ut,t BranchFostiv1aster, 

,',Kokkotela4.BOworking as substitute Group 0, 
i, 	Kattakada, Trivandrum  

(By Advocate Shri C B Sreekun,ar, ACGSC(R 1-3) 

The application having been heard on 12 3 2003, th 
Tribunal on the same day delivered the folowing 

• 	

0 R D E R 

kON'BLE MR. A.V.HARIDASAN, VICE CHAIRMAN 

These two applications relate to similar question and the 

claims in both these applications relates to Group 'D' post at 

Kattakada. Shri S.Sreekumar, the applicant in O.A.768/02, was 

appointed as Group 'D', kattakada by A-31 order dated 5..200 in 

that O.A. He took charge on 6.4.2002. Hs 9ppointment a Gi oup 

D' was on the basis of Annexure A-i oanel circulated vi de lei t er 

dated ii .2.2002 in which the name of 5 t h respondent ( appi i can 	in 

• O.A.60/03) was not included. The 5th respondent is undisput dly 

• senior to the applicant in the cat egory of Extra Departmeiital 

:Agents 	After 	t h e appointment of the applicant as 	4DS, 

- 
ticiu, an auuiiionai pane -  

( Ab) 01 willing GDS, was prep fred 

and circulated vide 	letter,  dated 14.8 

Group '0' posts and the post of Postman 

Somasekharan has been placed at serial N( 

happened to be prepared because many GD' 

not earlier exercised willingness for ap 

Group'D' and Postman f o r various reas 

p. 
prepared Shyi Sornasekharan at serial No 

appointment to the post of Group '0 

thereafter was issued replacing that app 

40: 5th respondent 	Therefore t h e 0 A 7 

applicant challenging the order A6. 

2002, for appointment to. 

The 5th respondent Slit - i 

p.2. 	The additional list 

vho were seniors had; 

hointment to the posts of 

zms.After A-S pahél wasl• 

.2 madë a • request forl; 

Kattakada 	A-6 rder 

licant 	6 n.d 	posting 	theli 

68/02: was fi led: b th& 
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respondent s• in their •repl yst at ement' cont end 

that the applicant was 
appointed as Grouo 'D' Kattakada on the 

basis of A.l 
panel and when the .addfinai panel was prepared, 

the 5th • respondent who was found to senior, was posted there 

replacing the applicant and the -ere, 	t h i s actkon is 	in 

confori.ty with the instructions 	To substantiate this, Annexure 

R3(a) has been produced. 	• 

3. • 
 The 5th respondent has filed a reply statement in which he - 

sought to justify the impugned order. A-I6 on the grourd that he is 

senior to the applicant 

Q-JOLO3: 

The 5th. responcent in O.A.768/02 is the applicant in t h i s 

case. He has filed this applicatiri challenging A - i order by 

which he was sought to be replaced by the 4th respondent who is 

theapplicant in O.A.768/02. It is alljeged that the applicat in 

this case being senior- to Ihe 4th resnondent theact ion o 
the 

part of the respondent s in rd 1 i cvi ng hin fi - om the riot of Groun 
D' 	to pay way f or- 

appoi ntment of• the 4th respondent 	is 
UfljUstifi 

The responeq have filed a rely statement in this O.A. 

justifying the action.. 	 . . 	. 

• When the 	O.Ag. 	• 	came up 	for .  hearing today, 	S h r i 

K.Kesavankutty, learned counsel for thejresponmdentsl 
	to 4 in 

O.A.768/02 submitted 	that the post of 	Group'D' 	in 	Kattakada P.O. 
which 	is 	the subject 	matterof both thee.alicatiois 	have now 
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become unavailabe to both 	these 	applicants 	because 	one 

Mr.G.Sasjdharan Group 	'D', 	Thycaud 	H.O. 	who was un er 

suspension, has been re-instated and posted as Group 	'D' 

Kattakada, w.e.f. 	14.2.2003(A/N). 	Now that the vacancy of Group 

H '0' 	Kattakada has been filled on regular;baj5 by re - instatemetit 

H
and posting of Shri G.Sasjdharan, a regu1r Group 'D' employe 

the post 	
is not available for occuption by either of t e 

H 

	

	applicants in these cases. Therefore, weare of the consider d 

view that the O.As. have Practically become reduntant. Howeve 

while disposing of these O.As. without any further directions 
W e 

It 	observe and direct that while making appointment to the post 	f 

Postman and Group'D' , seniority of the will ir!q GDS shall 	be t 

cri t er i a and the same should not be overlooked, 

7. 
S Original Applications are disPosedof without any order 

1 	
to costs. 

I 
Dated the 12th March. 	 . 	A Sd/- 

(T.N.T.NAYAR)  
ADMINISTRATIVE MEMBER 	 (A.V.HARIDASAN

VICE CHAIRMAN I 
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